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BEFORE HON’BLE SHRI C.N. PRASAD, JM AND
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3O A G/ 1.T.A. No.7674/Mum/2019
(Frafror af / Assessment Year: 2015-16)

Vinay G. Kamat DCIT-4(2)
Comm. Block 1, Shree Sai Samarth Apts. | §11H/ | Air India Building
Gogte Wadi, Goregaon (E) Vs. | Nariman Point
Mumbai-400 063 Mumbai-400 021.
PAN/TAN: AADPK-3175-D
(3rdtardi/Appellant) N (Ial / Respondent)
Assessee by : Withdrawal letter dated 15.04.2021
Revenue by ) Shri Rajesh Yadav-Ld. DR
T B ARG/ |
Date of Hearing ' 21/06/2021
NN ARG/ || 50672021
Date of Pronouncement
ACA/ORDER

Per Manoj Kumar Aggarwal (Accountant Member)

1. The registry placed on record assessee’s letter dated 15/04/2021
wherein it has been submitted that the assessee has opted for
settlement of dispute for the year under Direct Tax Vivad Se Vishwas
Scheme (VVS Scheme), 2020 and therefore, seeks withdrawal of the
appeals. The same was not objected to by Ld. DR.

2. In view of foregoing, the assessee’s appeal stand dismissed as

withdrawn with a liberty to assessee to seek restoration of the appeal, in




case the declaration filed under the scheme is not accepted, for
whatever reasons.
3. The appeal stands dismissed as withdrawn.

Order pronounced on 21° June, 2021.
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